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ANNEXURE TO  THE REPORT 
 

 
Application for transm ission of shares 

 
I /W e, b e ing  the le g a l heir(s)in respect of the und erm entione d  shares of the 
com pany, held  b y the late Shri/ Sm t _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ here by a gre e to ac c ept and  
hold  the said  shares in m y /our na m e (s) a nd  a lso a gre e to b e re g istere d  as 
Mem b er(s) in the Reg ister of Mem b ers of the Com pany, sub ject to the provisions 
of the Mem orand um  a nd  Articles of Association of the Com pany. 
 
Full na m e  of the Com pany: 
     
N um b er a nd  full d escription    N um b er a nd  class  
of the shares     of the shares 
       ……………… ……………… 
       Distinctive Num b er    

………..…….. 
Full na m e  of the d e c e ase d  sharehold er 
Date of d e ath  
Full na m e (s) of the le g a l heir(s)  

 …………………………………… 
 
N a m e  or title of the      ……………………………………… 
d ocum ent(s) prod uce d  in    ……………………………………… 
support of the claim  to    ……………………………………… 
the shares to the d e c e ase d .    ……………………………………… 
 
I/W e d e clare that inform ation g iven a b ove is true and  correct to m y/our 
knowle d g e and  that I/we am /are the only le g a l heir(s) in respect of the share of 
the com pany held  b y the d e c e ase d  a b ove na m e d . 
SIGNED & DELIVERED b y m e/us this........d ay of............20......... 
Sig nature of witness ................................... 
Sig nature (s) of the ................................... 
heir(s)  ................................... 
Full na m e  & a d d ress of .. .. .. .. ... .. .. .. .. .. .. ..  
W itness   . .. .. .. .. .. .. .. . .. .. . ..  
 
 



 II
Particulars of the le g a l heir(s) 

Shri /Sm t.  Occupation      Full Ad d ress      Father’s /Husb a nd ’s 
N a m e  
Or Kum  
 
……………  ……………      …………….        ………………………. 
Entere d  in Re g ister of   Folio ……. Specim en sig nature (s) 
Transm ission N o. ………     of the le g a l heir(s) 
                Approve d      …………………………… 
       …………………………… 
       …………………………… 
For …………….……… 
             Secretary 
Date …………….……. 
 

NOTES 
1. Ple ase fill in the d etails in Eng lish and  in BLOCK letters. 
2. Ple ase fill in the d etails in le g ib le ha nd  or use a typewriter. 
3. If the le g a l heir(s), is/are illiterate his/her/their thum b  im pression m ust b e  
atteste d  b y a M a gistrate or N otary Pub lic und er the se al of his offic e. 

4. Particulars of e a ch le g a l heir should  b e entere d  in the sa m e  ord er in which 
their na m es appe ar e arlier a nd  the applic ation too should  b e sig ne d  in the 
sa m e  ord er. 

5. Ple ase se e that all the share c ertific ates/allotm ent letters, as the c ase m ay 
b e, for all the shares of the com pany held  b y the d e c e ase d . 

 
 
LODGED BY   
 
Full    
 

      Ad d ress            
 



 III
Affid avit b y Leg al Heirs of a Deceased  Sharehold er for 

Transm ission of Shares 
 

(To b e exe cute d  on non-jud icia l sta mp paper of the requisite va lue as per the 
Sta mp Act of the State in which exe cute d ) 
I/W e -------------------- a g e d  a b out ……….ye ars (respectively), resid ing  at … …  d o 
sole m nly a ffirm  and  d e clare as follows: 
1.  That.................equity shares in…………..Ltd ., b e aring  d istinctive 
.........................num b e rs from  … .to …... of the fa c e value of Rs …….ea ch 
are ...................re g istere d  in the  na m e  of Shri/Sm tin the b ooks of the 
com pany. 

2. That Shri/Sm t.... ………………..d ie d  intestate on…… at......... 
3. That the following are the only heir of the late Shri/Sm t.......... 
    (i)  Shri/Sm t.....a g e d  resid ing  at............ 
    (ii) Shri/Sm t a g e d  resid ing  at ......... 
   (iii) Shri/Sm t a g e d  resid ing  at ....... 
4. That the  late  Shri/Sm t  …..….. has  not  sold ,  transferre d ,  ple d g e d    or 
otherwise d ispose d  of the said  shares. 

5. That  the  said    shares  were   the  separate  and   self-a cquire d    property  
of   the  late   Shri/Sm t ...................... 

6. That und er the Hind u Succ ession Act. 1956, the person(s) m entione d  in 
para graph   3 a b ove is/are entitle d  to inherit the a foresaid  shares 
severa lly/jointly. 

7. That the late Shri/Sm t has le ft no other heir tha n those in para graph 3 a b ove 
and  the  person(s) m entione d  is/are his only le g a l heir(s). 

8. That I/we there fore request the com pany to transm it the a foresaid  shares 
and  re g ister the m  in m y/our na m e (s) in the b ooks of the com pany 
without prod uction of succession certific ate or letters of a d m inistration. 

 
Date d  this ......... 
 
Be fore m e        Sig nature (s) of the 
        Deponent(s) 
 
         Sig nature and  Se a l of 

N otary Pub lic/M a g istrate 
 



 IV 
Ind em nity Bond  for Transm ission of Shares 

 
 

(on non-jud icia l sta mp paper of appropriate value ) 
(*) (hereina fter calle d  'the com pa ny') 
(.) (hereina fter calle d  'the d e c e ase d ') 

WHEREAS, 
..........Equity Shares having  d istinctive num b e rs from .......to …………...of the 
fa c e value of Rs…….. ea ch a nd  on which Re/Rs …….. per share is/are paid  
com prise d  in the Share Certific ate (s) N o.(s).........................of ABC COMPAN Y 
UMITED having  its Re g istere d  O ffic e at...............................(*) are stand ing  
re g istere d  in the na m e  of late Mr./Mrs./Miss........................in the Re g ister of 
Mem b ers of the said  com pany. 
 
WHEREAS, 
Mr./Mrs./Miss....................(.) d ie d  on.......le aving  b e hind  him /her the following :- 
 ( i) 
 ( ii) 
 (iii) 
 (iv) 
 (v) 
AND WHEREAS, 
The a b ove-m entione d  shares were the separate and  self-a cquire d  property of 

the d e c e ase d . Und er the Hind u Succ ession Act, 1956 the person/s m entione d  
hereina b ove is/are the only heir/s of the d e c e ase d  a nd  entitle d  to inherit 
solely/jointly the a foresaid  shares. 
N OW, THEREFORE, 

I/W e, the und ersig ne d , request the com pa ny to transm it the a foresaid  shares 
stand ing  re g istere d  in the na m e  of the d e c e ase d  in m y sole/our joint na m e (s) and  
also to pay to m e/us a ny d ivid e nd  paya b le on the a foresaid  shares b y the 
com pany without prod uction of succession c ertific ate or letters of a d m inistration 
or prob ate............................ 

In consid eration of the com pany having  a g re e d  to transm it and  re g ister the 
a foresaid  shares in m y/our na m e (s) on m y/our exe cuting  a  b ond  in favour of the 
com pany I/we the applic ant(s) hereund er for m yself/ ourselves, m y/our heirs, 
exe cutors, a d m inistrators a nd  assig ns DO HEREBY jointly a nd  severa lly 
covena nt with the com pa ny, its succ essors and  assig ns that I/we and  e a ch of 
m y/our heirs, exe cutors, a d m inistrators and  assig ns will, upon the com pany 
transm itting  a nd  re g istering  the said  shares in m y/our na m es a nd  paying  to 
m e/us the d ivid e nd s alre a d y d ue on the said  shares, at all tim es save, d e fe nd , 



 V 
ind em nify a nd  ke ep ind em nifie d  the com pany, its succ essors a nd  assig ns, its 
estate and  e ffe cts, and  its d irectors, m ana g er, secretary a nd  sharehold ers a nd  
their heirs, exe cutors a nd  assig ns from  a nd  a g a inst all a ctions, suits, proce e d ing s, 
ac counts, claim s a nd  d e m a nd s whatsoever for or on ac count of the said  shares or 
the d ivid e nd s or a ny part thereof, or otherwise in connection with the sa m e, a nd  
from  and  a g a inst all cla im s, d a m a g e s, expenses and  losses arising  in a ny m a nner 
howsoever. 

In witness whereof I/W e, the applic ant(s) herein has/have sig ne d  a nd  set 
m y/our ha nd (s) this...........d ay of ........ 
W itness N o.1                                   Sig nature                                  
N a m e   and   a d d ress  
N a m e  a nd                 Sig nature 
a d d ress 
 ( i) 
 ( ii)  
( iii)  
 (iv) 
 (v) 
W itness N o.2  
N a m e  a nd  a d d ress        Sig nature 
Pla c e.......................... 
Date ................................ 
 
WE, the und ersig ne d  c ertify that the a b ove fa cts are true to the b est of our 

knowle d g e and  b ind  ourselves as sureties to m ake g ood  all claim s, charg es, costs, 
d a m a g e s, d e m a nd s, expenses a nd  losses which the said  com pany, its succ essors 
and  assig ns, its estate and  e ffe cts, and  its d irectors, m a na g er, secretary a nd  
sharehold ers m ay sustain, incur or b e lia b le for in consequenc e of com plying  
with the request containe d  a b ove of the applic ant(s)herein a nd  the com pa ny a nd  
its successors. assig ns, d irectors, m a na g er, secretary a nd  sharehold ers will b e  
entitle d  to claim  a nd  re a lise all claim s. charg es, costs, d a m a g e s. d e m a nd s, 
expenses a nd  losses from  our persons or our properties, as the c ase m ay b e. 
W itness 1  Sig nature N a m e  
& Ad d ress 
Sig nature  N a m e  & a d d ress  Surety 
1 

 Surety 2 
W itness 2 
Sig nature  N a m e  & a d d ress  
Pla c e :........................... 
Date :.......................... 



 VI 
N om ination Form  

Form  2B 
(Se e rules 4CCC and  5D) 

[to b e fille d  in b y ind ivid ua l(s) applying  sing ly or jointly] 
 

     I/W e  ……………………………………………. and  … … ..……………………… 
and  … ………………………….. the hold ers of shares / De b e ntures / Deposit 
Rec eipt b e aring  num b e r(s) ………………………………………… of  M/s. 
………………… 
wish to m ake a nom ination and  d o here by nom inate the following  person(s) in 
whom  all rig hts of transfer a nd /or a m ount paya b le in respect of shares or 
d e b e ntures or d eposits shall vest in the event of m y or our d e ath. 
N a m e (s) and  Ad d ress(es) of N om ine e (s) 
N a m e : …………………………………………………………………………………….. 
Ad d ress: ………………………………………………………………………………….. 
……………………………………………………………………………………………. 
Date of Birth* …………………………………………………………………………….. 
*(to b e furnishe d  in c ase the nom ine e is a  m inor) 
**The Nom ine e is a  m inor whose g uard ia n is ………………… N a m e  a nd  Ad d ress 
……………………………………………………………………………………………… 
(**To b e d elete d  if not applic a b le ) 
Sig nature  ………………………………. 
N a m e  ……………………………………………………………………………………… 
Ad d ress: 
…………………………………………………………………………………… 
…………………………………………………………………………………………….. 
Date: …………………………………… 
Sig nature ……………………………….. 
N a m e … …………………………………………………………………………………….
. 
Ad d ress: 
…………………………………………………………………………………… 
…………………………………………………………………………………………….. 
Date: …………………………………… 
Sig nature ……………………………….. 
N a m e … …………………………………………………………………………………….
. 
Ad d ress: 
…………………………………………………………………………………… 
…………………………………………………………………………………………….. 
Date: …………………………………… 



 VII 
Ad d ress, N a m e  a nd  Sig nature of 
witnesses:_ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ 
N a m e  a nd  a d d ress       Sig nature with d ate 
_ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _  _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ 
1. 
2. 
_ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _  _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ 
 
 
Instructions: 
1. N om ination c an b e  m a d e  b y ind ivid uals only applying  / hold ing  
shares/d e b e ntures on their own b e ha lf sing ly or jointly.  N on-ind ivid ua l 
includ ing  society, trust, b od y corporate, partnership firm , Karta of Hind u 
Und ivid e d  Fa m ily, hold er of power of attorney c annot nom inate.  If the 
shares are held  jointly, a ll joint hold ers will sig n the nom ination form . 
Spac e is provid e d  as a specim en, if there are  m ore joint hold ers m ore 
she ets c an b e  a d d e d  for sig natures of hold ers of shares/d e b e ntures a nd  
witness. 

 
2. A m inor c an b e  nom inate d  b y a hold er of shares/d e b e ntures/d eposits a nd  
in that event the na m e  a nd  a d d ress of the Guard ia n shall b e  g iven b y the 
hold er. 

 
3. The nom ine e sha ll not b e a trust, society, b od y corporate, partnership 
firm , Karta of Hind u Und ivid e d  Fa m ily or a power of attorney hold er.  A 
non-resid e nt Ind ia n c an b e a nom ine e on repatria b le b asis. 

 
4. N om ination sta nd  rescind e d  upon tra nsfer of share/d e b e nture or 
repaym ent/renewal of d eposits m a d e. 

 
5. Transfer of share/d e b e nture in favour of a nom ine e and  repaym ent of 
a m ount of d eposit to nom ine e shall b e a va lid  d ischarg e  b y a com pa ny 
a g a inst the le g a l heir. 

 
6. The intim ation re g ard ing  N om ination/N om ination Form  shall b e file d  in 
d uplic ate with Com pa ny/Re g istrar a nd  Share Tra nsfer Ag e nts of the 
Com pany who will return one copy thereof to the share or d e b e nture or 
d eposits hold er. 


